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| TEM NO. 2 COURT NO. 2 SECTI ON | VB
( PART- HEARD)

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).54/2012
(From the judgenent and order dated 20/12/2011 in LPA No. 366/2011
in CWP No. 14194/ 2010 of The H CGH COURT OF PUNJAB & HARYANA

AT CHANDI GARH)

SPEAKER HARYANA VI DHAN SABHA Petitioner(s)
VERSUS
KULDEEP BI SHNO & ORS. Respondent ( s)

(Wth appln. for intervention and with prayer for interimrelief
and office report)

WTH SLP(C) NO. 55 of 2012
(Wth prayer for interimrelief and office report)

SLP(C) NO. 59 of 2012
(Wth prayer for interimrelief and office report)

SLP(C) NO. 72 of 2012
(Wth appln. for exenption fromfiling c/c of the inpugned
judgnent and with prayer for interimrelief and office report)

Date: 29/02/ 2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMVAS KABI R
HON BLE MR JUSTI CE J. CHELAMESWAR
For Petitioner(s) R F. Nariman, S. G
Al ok Sangwan, Adv.
Shivendra Dwi vedi, Adv.
Shiel Sethi, Adv.

o -

Mukul Rohtagi, Sr. Adv.
Charu Sangwan, Adv.
Devashi sh Bharuka, Adv.
Ruchi Kohli, Adv.

Par deep Dahi ya, Adv.
Jaya Bharuka, Adv.
Jasneet Chandhoke, Adv.
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For Respondent (s) M. N dhesh CGupta, Sr. Adv.
M. Tarun Qupta, Adv.
2
Ms. Nidhi Gupta, Adv.

M. Satpal Jain, Sr. Adv.
M. Tarun Qupta, Adv.

Ms. Meenakshi Arora , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

Let these matters be listed on 13th March, 2012 as

conti nui ng part-heard.
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